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THE AIR FORCE AND ARMY LA\WS (AMENDMENT)
ACT, 1975

No. 13 or 1975

[29th March, 19751

An Act further to amend the Air Force Act, 1950 and the Army
Act 1950. :

~

" BE it enacted by Parliament in the Twenty-sixth Year of the Republic

of India as follows:—

1. This Act may be called the Air Force and Army  Laws (Amend-
ment) Act, 1975. '

2. In the Air Force Act, 1950,—

|
|

(a) in section 4,—

(1) in clause (xwit), khe words “, other than the State of
Jammu and Kashmir” shal]{ be omitted;

®

Short
title,

Amend-

ment of
Act 45 of
1950,

(i) in clause {(xxx), foy the words “all word.s” the words ‘

and brackets ‘all words (exeept the word “India”) shall be sub.
stituted;

() the Explanation below s“kaction 72 shall be omitted.
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Amend- 3. In the Army Act 1 o_ L g
ment of '
Act 46 of (a) in section 3,—
1950,
() in clause (vii), the words “, other than the State of
Jammu and Kashmiy” shall be omltted
(i) in clause (xxyp), for the words “all words”, the words
and brackets ‘all words (except the word. “Indla”)’ shal] be sub-
stituted;
(b) the Explanation be \tw section 70 shaH be omitted.
. \ :
Repeal 4. (1) The Air Force and Army Laws (Amendment) Ordlnance, 1975 3 o0f 1975.
and is hereby repealed. ;‘ '
saving. E

(2) Notwithstanding such repea‘% anything done or any action taken
under the Air Force Act, 1950 or the Army Act, 1950, as amended by the 45 of 1950,
said Ordinance shall be deemed to}havek been done or taken under the
Air Force Act, 1950 or, as the case may be, the Army Act, 1950, as 4 of 1950.
amended by this Act, as if this Act Y\a'd come into force on the 25th day
of January, 1970 :




